THE TEA (AMENDMENT) ACT 1967
ot N0wi21 OF (1967 '

[133th; August, 1967]
An Aci-Firthiof to aiviend the “Tod Ac 1953.

i BE it enacted by Parliament in. the Elghteenth-'-Yeaf*?-of the
: Repubhc of Indla as folloWs :

Sh{)rt “1.This Act may be called ‘the Tea (Amendment) Act, 1967

title.

Amend- 2. In the Tea Act, 1953 (heremafter referred to as the _principal 29 of 1953.
ment of -

Tong title. ‘”“Act), in the long title, for the words “levy a customs duty on. tea
s‘exported from India”, the words “levy a duty ot exmse on tea. pro—
. duced in India” shall be substltuted

'Ametnd-f— 3 In sect1on 3 of the prmmpal Act, 1n clause (c), for the words
section3, the customs-duty”, the words “the duty of exclse”' sha_ll be subst1-
i‘_.‘.,:':;,,t,uted B

%Stk;ggxigot 4 For sectlon 25 of the pr1n01pa1 Act the followmg sectlon shall
‘new ses~ . be substituted, namely:— . .

tion for :
, ggction o

?n‘posi-_ “25. (1) There shall be levied and collected as a cess for the
ég;‘s °§n purposes of this Act a duty of excise on all tea produced in
tdes ggq- India at the rate of four paise per kilogram:
C m . :
India. Provided that the Central Government may from time to

time fix, by notification in the Official. Gazette, a higher rate,

not exceedmg 8.8 paise per kilogram, at whlch the duty of excise
‘shall be levied and collected. ;

(2) The duty of excise levied under sub section (I) shall be
in addition to the duty of excise leviable on tea under the Central

Excises and Salt Act, 1944, or any other law for the time being I of 1944:
in force.

(3) The provisions of the Central Exc1ses and Salt Act, 1944, 1 of 1944.
and the rules made thereunder, including those {elatlng to refund
and exemption from duty, shall, so far as mﬁy be, apply in
relation to the levy and collection of the duty ‘of excise under
this section as they apply in relation to the levy\ and collection
of the duty of excise on tea under the said Act.”. \\
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